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The 0,A,n0,1479 of 1596 was filed on 16.12,96
when certein Interim Order was made and the next date
for admissicn aearing was fixed on 30th Decemwber,1996.
On that date, however, Interim Order was not extended
on the ground that tneLsaId application was not served
on the respandents, 7Thén, on 25.4,97, 14,counsel for
the responients, who had appearaed in the meantime, pointed
out thut the spplication was not properly verified and
various appendices to the appbication were not numbered.
Petitioner was given liberty to rawove the aefe%s. Ig 9—
such circumstsnces, the Intarim Order was also disgrsated.

.

This day, an MA has been filed unlisted seeking
1mp051tion of the Interim Order and the petitioner also
filed ancther Appiication which 1s same a5/1479 of 1996
after vemoval of the defects pointed out as above.

Hearing"fhe 1d,ecounsel for the parties and on

' perusal of the records, we find that the Interim Order

was discontinued - on one occasion for non-,_aervtce of

....2



noh-seﬁice of -
- d S

D tz— the application and;;he other for technical liefectg in -~
the 0.4, In such circumstances, sincé gf& defects have

bden removédd, we are clearly of the view that there is

5o bar to continue the Interim Order w-hich relates to o
recovery of certain amount from the pay of the applicant.,. |

Petit:.oner has filed the instant application
unlisted seeking pmendment of the OA interms of the Order
passed on 29th April,i997, Filing of such application was
hardlh necessary because leme was already grented on 29,4.97

to remove the defects. \

Hearing the 1d,coun-el for both the pacties, in
the circumstanees, we direct as an interxim measure that
no further recovery shall be made in termg ot the Order
dt,2.12.96, Annexure~J to the Application(at page 4‘2)\. ti11

the next date.

Both tha MAs are thus disposed of. The CA bd listed
for hearing regarding admissicon on 27,8.97. Reply be filed
by the responderts et least a week before the next date,

Plain Cory be ziven to botn the parties.
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Henbdt(h . Vice<Chairman,,

)




